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Upgradation of Schools of Sub Division Charkhi Dadri

*759, Shri Sat Pal Sangwan : Will the Minister for LduLancm he pleased
o state -

{n) - whether there is any propm;al wider consideration of the Govammem
to upgrade the Government Schools for Boys and Girls of Sub
Division Charkhi Dadri; and
,‘.;g\w‘%" ‘ (b) if so, the time by which the schools as referred to in part (a) above
' are hikely o be upgraded ?
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Shortage of Drinking Water in village Kichana

+669. Shri Ram Pal Majra + Will the Minister for Public Health be
- pleased to state — ' ‘

+

{1) whetherit is a fact that there i$ a shortage of dnnlang water in villages
Peoda and Kichana, of district Kaithal; and

(b) if so, the sieps taken or proposed to be taken to meet out the said
shortage of drinking water ?
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- Fly Over

*652 Shri Dev Raj Dewan 1 'Will the Minister for PW, D (B&LR) be
pleased to state whether there is any proposal under consideration of the
Government  to coustruct a fly-over on R‘ulway crossing near Sugar Mitl in
Sonipat City 7

Public Works Minister (Shei Dharam Vir Yadav) : No, Sir.
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Construction of Road from village Dantal to Rajasthan Border

 Fa50 Bhyi Kailash Chander Sharma: Will the Minister for I)evclnpmeﬂt
ang [-‘auchdyah be pleased to stte—

' (a) wlletlwrm\a[act that the construction work of the road tr()lllVl]];l&,t
Dantal to Rajasthan Border is lying incomplete; and

(bY if s0. the time by wiich thc "w.l.'[d road i likely to be constructed 7
.‘ Th_ :lﬁﬁvelnplnent Minister (Shrt K:mw*xl Singh)
() Yes, Sir
(5 The road is likely to be completed within this financial year.
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“Water Logging

#628. Shri Sampat Singh : Will the Minister of State for Irrigation be

- pleased to state —

(@) the district-wise acreage of land affected by water logging in the
State; - '

(b the steps so far taken or proposed to be taken to take the aforesaid
Tand ¢cultivable; and

(c) whether thers is any proposat under consideration of the Government
to give compensation to those farmers whose land is affected from
water logging 7 '
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Shei Sampat Singh : Sir...

. My Speaker : This is questions hour. Please ask the guestion and don’t
make a statement. e
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Mr. Speaker : Please take your seal (Interruptions), Nothing to be
recorded. '
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, Repair of Roads

*697. Shri Bhagi Ram : Will the Minister for PW.D». (B&R) be pleased
to Stite —

(a) whether there is any proposal under consideration of the Goverrment
to repair the following roads of Distect Sirsa —

() O to Thobria via Kuttabadh, Budhimen aud Amritsar;
" (b) Kariwals to Manjalther and Shahida Ther;

{c) Sadewala to Matuwzﬂa;

{d) Mebmadpuaria to Fatehpuria;

(e) Rania to Mohar Singh Theri;

(f) Rania to Dhani Satmam Singh;

{g) EHenabad to Dholpalia, Kasikabas, Neenila and Behrawala:
and

{(h) Habol:i to Dhamora Theri; and
(b) if so, the time by which these roads are likely {0 be ra:pniﬁad 9
T i =R (0 efd o) -
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Upgradation of Government Primary School, Girawa

#791. Shri Virender Pal Ahlawat : Will the Minister for Edocation be

~ pleased to state whether there is any proposal under consideration of the

* Government o upgrade the Govermment. Primary School, Girawar of District
Thajjar into Middle School during the current financial year ?
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Metalled Road

_ *709. Shri Nafe Singh Rathee - Will the Mimister for PW.D.(B&R) be
pleased 10 state whether there is any proposal under consideration of the
© Government to construct 2 metalled road from Gaushala of Mandauthi village
to National Highway No. 10 alongwith Guirgaon Canal; if so, the tme by whick
it 15 likely to be constracted 7 :

Pubhc Works Minister (Shri Dharam Vir Yadav) : No, Sir.
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H.EPL.C. Instruments

*¥749. Shri Jai Singh Rana : Will the Minister for Agriculnué be pleased
£ SLALE ma

{7y whether the H.BL.C. instroment was purchased for the Pesticide |
Laboratory, Kaunal durng the year 1992-93 or 1943-94;

{b) whether the above said instrpnent is out of order fmm the date it
was purchased; and ‘

{c) whether the Government has received any complaint in its purchase;
Cif s, the action taken therefor ?
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Judicial Complex Safidon

. 713, Shri Ram Phal Kundu : Will the Chief Minster be pleased (o siafe
~ whether there is any proposal imder consideration of the Crovernment (0 construct
© Jadicial Complex at Safidon ?

‘ Chief Minister (Shri Bamsi Lal) ; Yes, Sir.
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Sprinkler Sets

*777. Shri Sat Pal Sangwan : Will the Minister for Agriculture be pleased
to state — ;

(@ whether it is a fact that the Sprinkler Sets are purchased by the
- Government for supplying of the same to the farmers from open
mavket; and : i

(b} if so, whether there is any proposal undsr consideration of the
Government to purchase the Sprinkier Sers through Haryana State
Agro Industries Corporation instead of open market o give the benefir |
of commission to the said Corporation 7
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Re-instatement of the Services

*672. Shri Ram Pal Majra : Will the Minister for Labour and
Employment be pleased to state whether there is any propossl nnder consideration
of the Government to reinstate those employees whose services were terminated
due to the closure of the distilleries on account of prohibition in the State ?
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My, Speaker : Questions Hour is over.

P as(1) % ool e B B T T A A 3 B e
Repair of Roads

*654. Shri Dev Raj Dewan : Will the Mintster for PW.ID. (B&R) be
p}msed iy gtate —

(1)  whether there is any proposal under eonsideration of the Grovernment
to repair the following damaged roads of Sonipat City and
Constituency -

(i old D €. Road:
(i) from Railway Phatak to Gobana road;

[

(i) from Radlway Phatak o Mandi:
(iv) from Bus Adda to village Mahana;

(v) raising of Hulleri approach road:

{vi) constraction of concrete pavement pear Atlas Mandir:
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{vii) raising of Gita Bhawai (o Rdﬂw*ty Phatak road;

(viir) strengthening of Gita Bhawan to Rest House Kalupur road;
ancl

- {ix) {,Omret(, pavcmem of (iita Bhawan to Bus Stand road, and
: {B) if 50, the time by which thise roads are tikely o be mpalred‘?
i Fomfor Y (5 srdir ) -
(@) =, &
(=) 57, 1999;'{ B |

Pump Howses of Alipor Minor

*772. Shri Kaflash Chander Sharma ; Wﬂl the Minister of State for
[rrigation be pleased to state the time by which the Pump Houses on Adipur
Minorwill be made functional 7

THemd g w0 (o 5 ) maémwﬂwqrmgwrmwmww
T 1999 F R W TR A o e B

Drain out of Accamulated Water

*784. Shri Virender Pal Ahiawat : Will the Minister of Sute for Irigation
be pleased to stale -

{a) whether it is a fact that rainy water accumulates during rainy season
in Dighal and Gangtan villages of district Faajjar; and

(b} it s0, the steps taken or proposed to be taken to drain out the water
of the aforesaid villages ?
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Shortage of Teachers in Government Schools -

#720, Sh. Ram Phal Kundu : Will the Minister for Education be pleased
10 SHate w- - ‘

{a) whetber it is a fact that there is shortage of teaching staff
~ Goverament Primary Schoals and Government Middle Schools for”
Boys and Girls, separately, at present in Safiden Comstitnency; and

(b} ifs0. the names thereof to sether with the time by which the aloresaid
shortage of teachers is likely 1o be met out 7
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Opening of FH.C. in Bahadurgarh

*733.%hri Nafe Singh Rathee : Will the Minister for Health be pleased
103 SYELE

© (a) - Whether there is imy propoesal umhbr consideration of the Govemnmen! :
m open a (fovernment d:spenwy/PII( a rmq the Ratlway Line
Colony of Bahadurgarh Ciey; and

by if 5o, the Hme by which the aforesaid pmpcmu is likely to be
7 matérialised ? , :

Wlﬁﬁ (eh ei‘mrma? ‘!?WH‘)
(Eﬁ) u"ﬂﬂﬁfl O TR TN

() won & werm 7 A

ET.LR. Spectomeier

* 750, Shri Jai Singh Rana : Will the Ministér for Agriculture be pleased

1o state — ' ‘ :
() whether the FT.LR. spectomeier was purchased for the Pesticide

© Laboratory, Kamal, during the year 1992-93 or 1993-94; and :

{0 whether the instrumient referred to in part (z) above lvma out of
order since when it was porchaged ?
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: Member o see me in my Chamber but he did not come. Now, please take your
- seat,

{ ofy S e ST st WEEY, S EET w A Bl A i R A

e e 3 faers ¥ 1 3w aea ¥ snuel o awre 9w W09 9§ g o e

- ¥ S A T 395 (A) ¥ AR SR B FA 41 6

B Ay ey « E S A AR A T ¥ that should not be recorded. 19 &l
L s A 113 2 | (9 T )

oy S mey e KR e ¥

oY Aoy ¢ T I S W é?rerv%}zmﬁrﬁﬁ:rﬁrmmml

A o e A v e

My, Speaker ; 1 warn you. Please take your seat.
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Mr. Speaker : [ again warn you and request you 1o take your seat.
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| the time of the House. Please take your seat. (Interruptions) Nothing to be

- recorded.
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Mr. Speaker ¢ Please take your seat,

Shri Om Parkash Chautafa : Sir ...

My, Speaker : Mr. Chautada H. I request you 1o please take your seaf.
{Noise & Tnterruptions). You are not allowed to spedk: Please ke your seat.
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Mr. Speaker : Jaswinder Singh fi, please sit down. (Noise &
Interruptions). Jaswinder Singh Ji, 1 wam you,
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Mr. Speakef = T will Ipve (o uaﬁm you. (Noise & Interruptions)
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Mr, Speaker : [ waru jr()u i take your seat, otherwise 1 will have tw
names you. (Nojse & nfermuptions). I request you to take your seat
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Mz, Speakesr : No, 1 do not assure you. Please take your seat,
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Shrt Jaswinder Singh Sindhe : Sir ...

Mr. Speaker ¢ Now I will have to name yon. (Noise & Ilnr'.m*mptions}.
Please take your seat. .

Shri Jaswinder Singh Sindha : Sir ..
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Mpr. Speaker : [ would request you to pleisé take your seat. (Noise &
Interruptions).
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Shri Jaswinder Sipgh Sindhw : Sir ...

Mr, Speaker : | request Mr, Faswinder Singh 1o take his seat. otherwise |
am goiug to pame him. (Noise & Taterraptions),
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Shri Jaswinder Singh Sindhy : Sir ...

M. Speaker : | name $hei Jaswinder Singh and request him o leave the
Homse. . ‘ j
Shii. Jaswinder Siogh Sindha @ Sir.

" Mr. $peaker : You have been named and I requexe you to leave the House. |
TR~

Shri O Parkash Chisutila : Sir, 254 pmtm W Slage a walk but.
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Mr. Speaker ; Now the Minister of Smtr: for Pnﬂmmmmry “Affairs will
mc)ve. the motion vnder Rule 13.

Minister of State for Parliamentary Affairs (Sho Attar Singh Saini) :
‘-n.r I beg 10 Move w

That the proceedings on the items of business ﬁxe:d for today be
exempted at this day’s sitiing from the provisions of the Rule “Sittings
of the Assembly’, indefinitely.

M. Speaker : Motion moved -

That the proceedings on the items of business fixed for today be
exerepted at this day’s sitting from the provisions of the Rule “Sittings
of the Assembly’, indefinitely.

Mr Speaker @ Cuestion i -

That the procecdings o ihe lmme of bysiness fxed fur today he :
exempted at this day’s siting from the prc:-mmns of the Rule *Sittings
of the Agsembly’ indefinitely.

The motion was carried.

o 16 % @9F TR
Mr. Speaker : Now the Minister of State tor Paﬂmmenmry Affairs will
move; the motion under Rule 16.

Minister of State for Parliamsentary Aﬂ‘aarq (‘Shﬁ Aimr Singh Saind)
“?»1[ 1 beg to move—

That the Assembly at its rising this day s]:mll smm:’l :ui] oumed sine die.
M. Speaker : Motion moved — i : :
That the Assembly at its rising tlns day shal] stand adjourned sine die.
M. Speaker ; Question is —
“That the Assembly at its rising this day shall stand adjourned sine die.

The motion was carried.

AR

(When motions under Rule 15 and 16 were being put and cirried all the
| members of the Haryana Lok Dal (Rashtiya) Party present in the House roge in
' their seats and wanted to speak. The Speaker did not allow them to speak and
* observed that the zero hour was over).
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(At this stage afl the members of the Haryana Lok Dal (Rashiriva) Party
staged 2 walk out as a protest against not having been allowed to speak and raise-
other matters in the zero hour), . ‘
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M, Speaker 1 Now the Minister of State for Parliamentary Affairs will
lay papers on the Table of the House. :

Minister of State for Parliamentary Affairs (Shr Attar Singh Saini)
Sir, Tbeg to lay on the Table the Grant Utilization Certificate and Audit Report
for the year 1995-96 of the Chaudhary Charan Singh Haryana
Agricutural University, Hisar as required under secton 34(5) of the Haryana
and Punjab Agriculure Universities Act, 1970. '

o Raw wE—
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Mir. Speaker : Now, the Finance Misister witl introducé the Haryanz
Appropriation (No. 3) Bill, 1998 and he will also move the motion for it
consideration, -

Finance Minister (Shri Charan Dass) : 8ir, beg to fotroduce the Haryana
Appropriadon (Ne. 3) Bill, 1998.

Sir, T also mova —

“That the Haryana Appropriation (No.3) Bill be iaken into consideration
at onge. o

Mr. Speaker : Motion moved--

Thas the Haryana Appropriation (Ne.3) Bill be taken into consideration
at OnCe, ’ v

Myr. Speaker : Question 15 -

That the Haryana Appropriation (No.3) Bill be taken into consideration
at onee.

The mation was carried,
M. Speaker : Now, the House will consider the Bilf clavse by clause.

Clause 2
Mur. Speaker ; Question. i5-

That Clanse 2 stand part of the Bill

The motion was carried.
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Clauze 3}
Mr S:be#ker : Question is-
That ("lavse 3 stand parct of the Bill
The maotion was carried.
Schedule
My Speaker = Question I
That the Schedute be the Schedule of the Bill
: “The motion was carrigd.
Clause 1
Mr. Spe:akar : Question is- |
That Clause © stand part of the Bill
The motion was . rried.
. Enacting F‘nrmulﬁ
Mr. $piaker : Question is —
That the Enacting Formula be the Enacting Formuta of the Bill.
The maotion wits carried.
Title
Mr. Speaker : Question is —
That the Titie be the Title of the Bitl.
The motion was carried. .
M. Speskér : Now the I“‘inahce‘ Minister to miove that the Bill be passed.
Finance Minister (Shri Charan Ixass) ; Sir, 1 beg o move _
That the Bill be passed.
M. Speaker : Motion moved —
That the Bkl be passed. v
Mr. Speaker : Question is — R AL
That the Bill he passed. - ‘ .y ,

The sotioit way carried.
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Mr. Speaker : Now the Finunce Minister will introduce the Haryana
Appropriation (No. 4), Bill 1998 and he will also move the mmmn for 1ty
consideration. ‘ :

Finance Minister (Shri Charan 1%ss) ; Sir, Ibeg to introduce the Haryana,
Appropriation (No. 4) Bill, 1955, '

Sir 1 alsa beg to move—

That the Haryana Appropriation (No. 4) Bill be taken into considerstion
il onee. '

Mr. Speaker : Mouuﬁ moved —

That the Haryana Appropriation (No 4) Bill be taken into c:onsmlc;mmn
at onee. :
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Mr. ‘-npea!mr Mr. Surjowala, you are going 1o repeat the same thing, ‘
which you have spoken op the Budget. (Interruptions). ‘ i
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Mr. Hpeaker Mr. ‘mrjewah you pleast take your seat. (Int,erruplmm)
No, no, please take your seat. {Interruptions).
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This is all mere repetivior. '
Question is— |

That the Haryana Appropriation (No. 4)Bill be mlmm o cmq:deraﬂmﬂ
at onee.

The motion wds carried.
Mr. Speaker : Now, tbe House will consider tac Bill clause by clause.
uause 2 .
Mr. hpeaker Queshcm js— S
That Clause 2 stand part of the Bill. B
The motion was carried.
Clause 3
Mr. Speak&r‘: Cuestion is—
That Clause 3 stand pact of the Bl
The motion was carried,
Schedule
Mr. Speﬁk&r : Question is —
That the Schedule be the Schedule of the Bitl
T The motion was carried.
Clause 1
Mr. Speaker : Question 15— ‘
That Clause 1 stand part of the Bill.
The motion was carried.
Enacting Formula /
My Speaker : Question 15 —
That the Eoacting Forinnla be the Enau_mg memla of the Bﬂl
" The motion was carried.
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Title
Mr, Speaker : Question is —
That the Title be the Title of the Bill.
The motion was carried.

TEH-ATIE
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{At this stage all the members of the Harymm Lok Dal (Rashiriya) Party
and the Indian National Congress Party, present in the House, staged a walk out
as a protest against not having been allowed to speak on (lauses.)
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Mr. Speakes : Now the Finance Minister will move that the Bill be s,
-Finance Minister (Shri Charari Dass) ¢ Sir, Theg to move —
That the Bill be passed. | |
Mr. Speaker : Motion moved -
Tt the Bill be passed.
Mr. Speaker : Cuestion is —
That the Bill be passed,

¢ The motion was carried,

3. giamn fam T awéiar T WA IR ira'r {(Gar).
e, 1998

Mr. Speaker : Now the Chief Minister will introduce the IIa‘.tyziﬁa
Legislative Assembly Speaker’s and Deputy Speaker’s Saiarics and'Alfowances
(Amendraenty Bill, 1998 He wifl also move the monon for its consideration.

Shri Bansi Lal ( thef Minister) - Sit, Imtroduw the Harvana Legislative
Assembly Spaaker’s amd Deputy Speaker’s Salaries and Allowances (Ammdmc:nt)
Bill, 1998, -

Ialso beg to move —

That Lhe Hurymm Leysiatwe Assembly Speaker's and Deputy
Speaker's Salaries and Allowances (Amendmeuﬂ Bill be taken into
comnsidernion at once,

S
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My. Speaker : Motion moved —

That the Haryana Legislative Assembly Speaker’s and Deputy
Speaker’s Salaries and Allowances ({Amendiment) Bill be taken into
consideration at once. S '
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Mr, Speaker : Question is —

That the Haryapa Legisiative Assembly Speaker’s and Deputy
$peaker’s Salaries and Allowances (Amerdment) Bill be wken iufo
consideration at once. .

The motion was carried.
Mr. Speaker i Now, the I—Ioﬁse will consider the Bill clause by clause,
. ‘ L Clanse 2
Mr. Speaker : Quéstio‘n m—
That Clause 2 stand part of the Bill.
- The motion was carried.
Clause 3
M, Speaker : Question is—
That Clause 3 stand part of the Bill.
The motion was carried.
Clause 1
M. Speaker : Question is—
That Clagse 1 stand part of the Bill.

The motion wis carried.
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Enacting Formula
‘:Mr. Speaker : Question ig —-
 Tha the Enacting Forteula be the Enacting Formula of the Rill.
The motion was carried..
. Title . |
Mr. Speaker : Question is — .
That the Title be the Title of the Bifl,
_ * The motion way carried.
| Mr, Speaker : Now the Chief Minister will move that the Bill be passed,
Chief Minister (Shei Bansi Laf) : $ir. 1 beg to move—
That the Bill he pagged.
Fir. Spoaker : Motion moved —
That the Bill be passed.
%1 Spesker_: Question is —
That the Bill be passed,

The motion was carried.

4. 2R # Fa oiv (dang=) frim, 1008

Mr. Speaker : Now, the Chief Misister will introduce that Hary,nm
© Salaries and Allowances of Ministers (Amendment) Bifl, 1998 and he will also
move the moton for its consideration.

; Chief Minister (Shri Baosi Lal) : Sir, I beg to introduce the Haryana
\  Salaries and Allowances of Ministers {Amendment) Bill, 1998,

Sir, 1 alzo beg o move —

That the Haryana Salaries and Allowances of Ministers (Amendment)
Bill be taken into consideratiom at once.

Mr. Speaker : Motion moved —

That the Harvana Salaries and Allowances of Ministers { Amendment)
Bill be taken into consideration at once,

Mr. Espeaker Cuiestion is—

That the Haryana Salaries and Aunw:mccs of Ministers { Amendment)
Bill be taken into consideration at once,

The motion wis carried.
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Mr. Speaker : Now, the House will consider the Bill clause by ¢lause.
Clause 2
M, $peaker : Question is—
That Clanse 2 stand Iiarl: of the Bill
The motion was carried.
Clause 3
Mr. Speaker : Question 15—
‘Ihat Clause 3 stand part of the Bill.
The muotion was carried,
Clamse 1
My Speaker : Cuestion b—
That Chimse 1 stand purt of the Bik. T
| The motion was carried.
Enacling Formula
Mr. Speaker : Question is —
That the Enacting Formula be the Enacting Formila of the Bill,
The motion was carrigd. |

Title

© Mr. Speaker ; Question i3 -

That the Title be the Tite of the Bill,
The maotion was carried.

Mr. Speaker : Now the Chief Minister will move that the Bill be passed.

Chief Minister (Shri Bausi Lal) © 5ir, 1 beg to move.—
That the Bill be passed.
Mr. Speaker : Motion moved —

That the Bill be passed.
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Mr. Speaker:;, Question is —
That the Bill be passed.

The motion was mrried.

5, gitarm BaE e (wew g Qe A, 1008

Mr. Speaker : Now, the Chief Minister will introduce the Haryvana
Legislative Assembly (Facllities to Members) Amendment Bill, 1998 and he
will also move the motion for its considerstion.

: Chief Minister (Shri Bansi Lal) ; Sir,  beg to introduce the Haryana
¢ Legislative Assembly (Facilities to Members) Amendment Bill, 1998

- 3ir, I also beg to move—

Thut the Tlgryang Logistaive Assembly (Iaciiities o Members)
Amendment Bl be tdoer 0o considerntion at omee,

M Bpenker : Moton moved —

That the Haryana Legislative Assembly (Facilitics to Members)
Ametdment Bill be tiken into consideration at once.
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That the Haryana Legislative Assembly (Facilities to Members)
Amendrent Bill be taken into consideration at once.

The motion was carried. .
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Mr. Speaker : Question 3§ -
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Mr. Speaker = Now, the House will consider the Bill c'lau::,e, by clause.
Clanse 2 ' :

Mr. Speaker : Question is—

‘Tt Clause 2 stand part of the Bill. .
The motion was carried.
‘ Clause 1

M. Speaker : (Question is—

That Clause 1 stand part of the Bill.
| The motion was carried.
Enacting Formula

M. Speaker : {Jusstion i —
That the Enacting Formula be the Baszcting Pormuia uf the .

The motion was carried.
Title
M. Speaker : Question 15w
That the Title be the Title of the Bill.
The mation was carried.
Mr. Speaker : Now the Chief Minister will move that Lbe’ Bill be paszed.
Chief Minister (Shi Bnu:;i 1.0} ¢ Sir, I beg 1o move-— :
That the Bill be passe&. : |
Mr. Speaker : Motion moved —

That the Bill be passed.

- That the Bill be passed.

The motion was carried.

6. e e B (A -wmﬁaﬁ)wi’mﬁrf&m, 1998

Mr. Speaker : Now the Chief Mlmstm wili introduce the Haryana

Legislative Assembly (Allowances and Peosion of Members) Ameudmem Bill,
1998 and he will also move the motion for its consideration.
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 Chief Minister (Shri Bansi Lal) : Sir, I heg to introduce the Haryana
Legistative Assembly {Allowances and Pension of Members) Amendment Bill,
1998, ' i

Sir, 1 akso move —

That the Haryana Legislative Assembly’ (Allowances and Pension of
Members) Amendmeni Bill be taken nro consideration at once.

Mr. Speaker : Motion moved —

That the Haryana Legislative Assembly (Alléwances and Pension of
Mﬁ:mbers) Amendment Bill be taken mito consideration it once,

Mr. Speaker ¢ Question is —

That the Haryana Legislative Assembly (Allowances aud Pension of
Mesnibers) Ammendment Bill be taken into consideration st onge.

The motion was carried.
M Speaker : Now the House will congider mé Bill clange by clause.
Clause 2
Mr. Speaker : Question is—
That Clavse 2 stand part of the Bill.
The metion was carvigd,
Clanse 3
Myr. Speaker : Question is—
That Clause 3 stand part of the Bill,
The maotion was carried.
Clause 4
Myr. Speaker : Question 15—
That Clause 4 stand part of the Bill.
The mation was carried.
' Clause 5
My Speaker : Question ig—
That Clause 5 stand part of the Bil.

The mation was carrfed,
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. Clause 6.

Mr. Speaker : Question ig-— ‘ ‘
‘That Clanse 6 stand part of the Bill
~ The motion was carried.

- Clause 1

My, Speaker : Question is—

That Clause 1 stand part of the Bill, !
The motion was carried. ;
Fuacting Formula

Mr. Speaker : Question 1§ — .

"It the Bnacting Formuia be e Enacting Pormula of the B, '
The motion was carried.
Title
My, Speaker : Question i —
That the Title be the Title of the Bill.
The motion wm} carried.
Mr. Speaker 1 Now the Chief Minisier to move that (he Bill be passed.

- Chief Minister (Shri E:.msi Lal} : Sir, [ beg to move—

That the Bill be passed.

Mr. Speaker : Motion moved -
That the Bill be passed.

My, Speaker : Question is —
That the Bill be passed. - y

The motion was carried.

Mir. Speaker : Now I thanks al} the Hon’ble Merabers of this House and |
now the House stands adjurned sine-die. ’ :

#11.26 hrs. | (The Sabha then *adjourned sinedie)

3058 1-H. V.S H.GE, Chd,






